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tbat ooc third of the workers will not be 
covered, I have asked them to let me 
have the figures. Who are the one-
third 7 
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SHRI S. A. DANGE: He had called 
a tripartite on the Coal Wage Board 
recommendations. Why does he not do 
it in this case? (Interruptions). 

SHRI HATHI; After we get the 
facts. 

MR. SPEAKER: Papers to be laid 
on the Table. 
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MR. SPEAKER; Not now. It is not 
proper to raise it like this. 

12.31 HRS. 

PAPERS LAID ON THE TABLE 
REPORT ETC. UNDER TARIFF CoMMISSION 

ACT, 1951 
THE MINISTER OF INDUSTRIAL 

DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED) ; I 
beg to lay on the Tabl_ 

(1) A copy each of the following 
papers under sub«c:tioo (2) of 

section 16 of the Tariff Commis-
sion Act. 19S1 ;-
(i) Report (1967) of the Tari1f 

Commission on the FixatioD 
of Prices of Agricultural 
Tractors. 

(ii) Government Resolution No. 
5/44/67/AEI. II. dated Cbe 
3rd June, 1968. 

(iii) Statement showing rea&QQS 
why the documen15 mentiOn-
ed at (i) and (ii) above 
could not be laid on the 
Table withic the. period 
prescribed in the said sec:-
tion. [Ploct'd ill Library. S.e 
No. LT-1629/68J. 

(2) A copy of Notification No. S.O. 
19S5, published in Gazette of 
India dated the 3rd June, 
1968 issued under clause 4 of the 
Tractors (Price Control) Order, 
1967. [Placed;/I Library. Su 
No. LT-1629/68). 

NonFICAnoNS UNDI!R ExPORT (QuAU1Y 
CoNTaoL AND INsPI!CnON) ACT 

THE MINISTER OF COMMERCE 
(SHRI.DlNESH SINGH); I 'bee to 
lay on the Table a copy each of the fol-
lowing Notification.~ under sub-section 
( 3) of section 17 of the Export (Quality 
Control and Inspection) Act, 1963;-

( I) The Export of De-oiled Rice 
Bran (quality Control and Ins-
pection) Amendment Rules. 
1968. published in Notification 
No. S.O. 2537 in Gazette of 
1ruIia, dated the 12th July, 1968 
(Hindi and English versions). 

(2) The Export of Frog Legs (Ins-
pection) Amendment Rule!, 
1968. published in Notification 
No. S.O. 2609 in Gazette r:Il 
India, dated the 18th July, 1968 
(Hindi and English vcmions). 

(3) The Export of P.V.C. Leatber 
Cloth (Inspection) Amendmmt 
Rules. 1968. published in Notifi-
cation No. S.O. 2619 in Gazette 
of India, dated the 24th July. 
1968 (Hindi and Englisb ver-
sions). [PIoct'd in Library. 
St'e No. LT-1630/68J. 


